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Present s Shri V. P. Sharma, Counsel for .Applicant,

Shri Inderjeet Sharma, Counsel for Respondents..

Proceedin.qs ,

Heard CounseX of^tiie^^p^iic'arrc as well as the counsel
of the resp Dixie fits. The applicatiion is admitted,

CU--
( p. G. Jain ) ( G. Sreedharan Nair )

jvle mber (A) Vi c e-C h a Irm a n

13.8.1990.

Order v-—

♦- Xl^e-pet-i-tio ns—x-i-led—fay-tli e--ap0-i-i-€a-nt--fo-i—i o-i-ni-rg

e=-s-arne-r-app 1 iciatio n^aiiowed-, He ard Counsel

of the applicant as well as the counsai of rosporKlants

who has entered appearance pursuant to the notice issued

to the respondents.

The relief claimed in the application is for

regularisation of the services of the applicants who are

Mobile Booking Clerks under the resporrJents.

It -.vas stated by the counsel of the raspo.rdents that
the respondents are taking up the questiorf of regularis-

ation of the services of eligible Mobile Booking Clerks

of the Bikaner Division and cases of the applicants will
' also be duly considered and that if they are found

eligible and suitable their services will be regularised
by the Railway Recruitment Board. IVe h=s^^e-record

ths su bra issio n)s^,
1 y

In view of the above, it was^suBmitted by the
counsel of the applicants that nothing remains to be
pursued in tiiis application. The application is

isaifc=Qf accordingly•

(F.C.Jain) (G. Sreedharan Nair )
'^'^snber ^A) Vice-Ghainr,an


